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 [SETTING UP OF    STATE    ELECTRICITY 
BOARD IN ORISSA 

145. SHRI NAWAB SINGH CHAUHAN: 
Will the Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether it is a fact that the 
Government of Orissa has not so far been 
able to set up the State Electricity Board and 
if so, what is the reason therefor; and 

(b) whether the State Governmenl sought 
any help from the Central Government in 
connection with the setting up of this Board 
and if so, what wa! the help sought for and 
what actior has been taken thereon?] 

 

 
t[THE DEPUTY MINISTER OF IRRI-

GATION AND POWER (SHRI J. & L. HATHI) : 
(a) and (b) The Government of Orissa have 
not yet constituted an Electricity Board for the 
State, mainly due to shortage of suitable 
personnel. In view of this difficulty, the State 
Government had suggested the removal of the 
restriction imposed by the Elect re ty (Supply) 
Act, 1948, on the appointment of members of 
State Legislature, etc., as members of the 
Board within a period of 12 months of their 
resigning the membership of the Legislature. 
This would involve amendment of the Act and 
would be taken up along with other 
amendments. In order to avoid delay, the 
Government of Orissa have since decided to 
set up the Board from 1st March,   1961.] 

12 NOON 

REFERENCE TO  THE  PROCEDURE 
FOR PRESENTATION OF THE BUDGET 

SHRI BIREN ROY (West Bengal): On a 
point of information which also brings in the 
question of privilege, may I ask, Sir, why the 
Central Budget cannot be presented in a joint 
session of the two Houses? 

MR. CHAIRMAN: It has not been the 
practice all these years. 

SHRI BHUPESH GUPTA (West Bengal) : 
May I point out a new practice that has been 
started . . . 


